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and others • • t • Respondents
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HON'BlE MRMAHARAJOlf'4,PlEMBER(J)
HON'BlE MRS DAS GUPTA,M~~BER'A)

, By Hon'ble Plr Plaharajdin, Plember-J )

This applicetion has been preferred by the

applicant seeking the relief to iseue dirsction to the

respondants to pl:~* the applicant as CClllmercial InspectDE'

in the pay scale of Rs.160o-2660 from the due date.

The applicant was appointed as Ticket Collector
~ (..

ard was working as such. In pursuance of the notificationo.t~-4!

he appesred in the selection test for the selection of the

CORImercial Apprentice and he was duly selected end sent to

undergo the training. After having completed the training

he was declared successful and was treated eligible for

"'. "-,~being appointed as Canmercial Inspector. J.. the spplicant

~e has not been appointed as Ccmmarcial Inspector after•...

completion of the training, therefore, he has approached

this Tribunal seeking the relief aa mentioned above.

The applicant has filed the posting order of his

juniors dated 23-11-1993 (Ame)OJre A-6) eM the resul t of

successful cendidete who had undergone t.raining for the

post of Commercial Inspector (Annexure A-4). The applicant

etood at No.1 and along with him three other persona were



-2-

selected for being appointed as Canmercial Inspector.

The three persons who are juniors to the applicsnt,have

been given posting on the post of Commercial Inspector

as would appear from Annexure A-6. The applicant. was

involved in a departmental case which ended into reversion

to a lowar rari<, but he was still selected for tha post

of Canmercial 1nsllector, ~o, according to him, the punismant

do~
illposed A:aS not ·come in the way of his pranotion to the

~,

higher rank. The applicant has submitted representation

on 19-12-1993 (Annexure Pr-8) making prayer that he shQJld

also be praaoted as ClIIIII'RercialInspector but the represe~

tation is still lying unreplied. The 'applicant has filed

extract of the rules regarding promotion and posting on

the higher rank in support of his contentiCll"l.
.'

In view of the discussions made above we dispose

of the application of the applicant at admissio~ stage with

the direction to the respondents to dispose of the reprase~

tat.ion of the applicant within a period of th.ee months frQII

the date of canmunication of this order as perrules SAd by G.
t....

reasoned and speaking order.

"E~ PlEMBER-J,

Dated :Allli'labad, febru art 09,1994.
(VKS PS)


